CATI2

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -
NEW DELHI | *
. _ Lot ‘l;;—,
Qi&_ b3 by 1987 - 3
DATE OF DECISION __'°~ >~ ‘
| '.'
T S . Petitioner.

e Advocate for the Petitioneris) ™

Versus
S - Respondent
Advocate for the Responacu(s)
CORAM . . | -
- y m‘.}-
The Hon’ble Mr. & ©* jw ‘ Co)
The Hon’ble Mr. ‘ , ‘

1. Whether Reporters of local papers may be allowed to see the Judgement? fve
2. To be referred to the Reporter or not? ne
3. Whether their Lordships wish to see the fair copy of the Judgemeni? [V

4. Whether it needs to be circulated to other Benches of the Tribunal? >
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HYDERABAD

G.A.Ng,434 of 1987 _ _ Date of Order: 16-10-1989.

V.B.Rama Rao
«vApplicant . ' ' ‘
Ver sus

The Director General of Posts, New Delhi
and 2 others

« vsRespondents

i

Coungel far the Applicent : GShri K.S.R.Ahjaneyulu,#ﬁw°“ﬁ&-

Counsel for the Respondents: Shri J.Ashok Kumap,s‘&“ fosr®

CORAM
HOWDURABLE SHRI B.N.IAYASIMHA : VICEZ-CHAIRMAN

HONGURABLE SHRI D.SURYA RAG : MENMSER (JUDL) (1)

- {(Judgment 2f tha Bench dictated by Hon'ble
Shri B.N.Jayasimha, VYice-Chairman)

This is an appiicafian £iled by alpastal employée
guestioning the crder No.55P/Cen/2Z dated 09-02-1987 passed
by the 3rd respondent i%gasing the penalty of pramaturs
retirement from service under the rule 56(J) of the.
Fundamental Rules. - |

for the applicant
2 We heard the learnsd counsel/Shri K.S.R.Anjansyulu

and Shri J.Ashok Kumear, learned Stending Ccunsel for the

Degartment, Shri Ashok Kumar stated that the impugned

by the respondents 4o

© urder has been revaoksd/and the application % therefore
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Became infrgctuous,. It is also stated that the

appllcant has already Flled a fresh appllcatlor1ig¢

guestioning . In the cir-
cumstances the application is dismissed as having p®&

become infractuous. There will be no order‘as.to
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g%fday¥ﬁ{tk~ﬁJL—’ C;}ﬁ(gv*_7»§"2;3
(8.N.JIAYASIMHA) - (D.SURYA RAD)
Vice-Chairman’ Member (1 (1)

Dt. 16th Détober, 1989,
Oictated in open court.
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EPUTY HEBLSTRAR(J)n
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1« The Director Beneral aof posts, New DOelhi,
2, The Post Master Gensral, AnchraCircle, Hyderabad.

3. The Senior Super1ntendent of nost offices,
Amalapuram.

4, Nne copy to Mr.K.5.R. Anjaneyulu,Advocate,
1-1-365/A Bakaram, Hyderabad-500 020.

5. Ones copy to Mr,J.Ashok Kumar, SC for postal ODepartment,

CAT, Hyderabad.

6. 0Onz spare copy.
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